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SUPPLEMENTARY DEMANDS   FOR    GRANT 
FOR EXPENDITURE or THE CENTRAL 

GOVERNMENT (EXCLUDING RAILWAYS) 
FOR THE YEARS 1971-72. 

THE DEPUTY   MINISTER IN THE 
MINISTRY OF FINANCE^' 

 
 (SHRIMATI SUSHILA 

ROHATGI) : Sir, I beg to lay on the Table a 
statement (in English and Hindi) showing 
the Supplementry Demands for Grants for 
Expenditure of the Central Government 
(Excluding Railways) for the year 1971-72 
(August, 1971). 

EIGHTH REPORT ^1971-72)  OF  THE 
PUBLIC ACCOUNTS COMMITTEE 

 

  

THE FINANCE (NO. 2) BILL, 1971-contd.
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANS-
PORT,

 
 

(SHRI OM MEHTA) : Sir, this has been 
repeatedly denied by the Government in this 
very House.  
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SHRr BHUPESH GUPTA: On a point of 
personal explanation. He said for 
recognition of Bangla Desh. I fully sharo his 
view. But then I do not sometimes 
understand whether he wants recognition of 
Bangla Desh or derecognition of Shrimati 
Indira Gandhi. That is my difficulty. 

 

 

SHRI BHUPESH GUPTA : He said 
something. It is true he invited us to a de-
monstrational meeting. We were not very 
clear about the date and other things. I am 
told that Mr. Sanjivayya also was invited. 

SHRI RAJNARAIN : Yes. 

SHRI BHUPESH GUPTA : We are 
doing this campaign. The difficulty with Mr. 
Rajnarain is, you see, he himself is a party, 
only we are not. That is the difficulty. I have 
got to take the decision of the party. As far 
as he is concerned, he says, "Yes, if you do 
not  like the party, I will 
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SHRI BHUPESH GUPTA : Sir, then I 
want to say another  thing. . . 

MR. DEPUTY CHAIRMAN : Please sit 
down. 

SHRI BHUPESH GUPTA : I would not 
like to participate in a demonstration which 
is being sought to be exploited by certain 
parties which were defeated and discredited 
in the election. For their political come 
back they want to organise it. 

MR. DEPUTY CHAIRMAN : There 
should not be any dialogue like that. 

SHRI BHUPESH GUPTA : Shri Raj-
narain has suffered. Never in the history a 
party has lost all its seats. But I am prepared 
to go with you, but not with communal 
parties. 

 

call in my  name." But I am not so inter-
changeable as he is. 
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THE DEPUTY  MINISTER  IN   THE 
MINISTRY OF FINANCE'fa^    jj^pT 
it ^q*nft (SHRIMATI SUSHILA ROH-
ATGI) : Sir, he is a very respected and 
honoured Member of this House. May I ask 
him to clarify and name specifically the 
particular place where such a t h ing  has 
been alleged to have taken place ? 
Otherwise such a thing should not go on 
record. 

 
(Interruption by Shri Sheet  Bhadra Yajee) 

MR. DEPUTY CHAIRMAN : Do not 
inlcmipt him: he is giving information. Why 
do you interrupt him again and again ? 

(Interruptions) 
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SHRI GODEY MURAHARI (Uttar 

Pradesh) : Sir, I had been there to that Vidya 
Mandir and I think what has been done 
during the last three years is a very good 
thing because the place itself is in dispute. It 
was actually a Vidya Mandir as the hon. 
Member himself has suggested. Later on, I 
guess it is true, the Muslim population there 
was using it as a mosque, but then the 
arrangement they have now agreed to is that 
nobody should have any prayers there but it 
should be treated as a monument. I t h i n k  it 
is a very good arrangement. 
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SHRI DWIJENDRALAL SEN 
GUPTA (West Bengal): Mr. Deputy Chair-
man, Sir, I stand to support the Bill, but I do 
not know how the Government is going to 
meet the situation without making any fresh 
taxation, as has been given out in the Press by 
the Finance Minister, and  taking note of the 
fact  that  o nly  Rs. 60   crores have,been   
provided for  th e evacuees by way of relief 
and a very small   amount has also been 
provided for the unemployed. The only thing 
that seems to be  quite likely  is that there   
will  os deficit   financing and hence   
iaditioa.   [\ris  is   a  matter which should 
receive serious   consideration of the Finance   
Mi lister.    The  spiral   in   rising prices 
should be checked.   In   a   socialist concept 
of tne society that   thing should be checked 
massively if people are to  be saved from the 
clutches of   hoarders   and profiteers. I 
appeal to the Finance Minister   to cry a halt 
to rising prices, to cry a halt to inflationary 
pressures and save the poorest class of people 
of this country.    I   must congratulate the  
Finance   Minister   for his very kiadly    
conceding   to   some    of   my suggestions in 
the  Budget  Speech. He has assured me in a 
letter that since his Budget speech, he has 
decided to   exempt  articles, like heart pace 
maker and  such other instruments aid 
medicines which  are use.l  fo' 

life saving, from the customs duty. This is a 
good thing but there is one snag in the whole 
matter. The Finance Bill came into effect 
from 1st of April, 1971. But those 
exemptions have been given from 22nd 
June. Those who purchased in-between have 
made representation to the Finance Minister 
for allowing this exemption from 1st of 
April, 1971.1 think you will consider this 
also. 

Yesterday, my friends from both sides, 
particularly Mr. Kulkarni, was harping on the 
urgency of production for survival of our 
national economy. True. I  concede. But   how 
that   is   possible has got to be appreciated.       
Unless       and until    there    is   a    sense   of 
social   security   the   workers cannot put their 
heart into the production because it is the 
experience of the  workers in this country that 
after a scale of production is reached,  the 
employers say that there is no market, that there 
is slump,   that there is accumulation   of stocks, 
etc.    So   there must be a lay-off,   etc.  So 
where  is   the guarantee that there will be no 
retrenchment or lay-off when the workers put 
their heart in the work and produce more ? That 
is an aspect over  which the  workers have  no 
control. They can produce but what about the 
market   and the   selling   machinery'? That is 
another aspect of the matter. Then the workers 
are anxious to   produce when there is 
assurance of social  security   but there are 
occasions  when there is dearth of raw materials 
and mis-management. How can the workers 
produce in that climate? So efficient 
mangement is also an important factor for   
production. So   it  is   no good saying 
production first and  last. The share of   the 
workers  in the system of production and 
workers participation  in the management is 
also very important and that must be assured. 

1 shall place before the house ecrtain  

serious matters in which the Government    
of    India    have    involved 
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| Shri Dwijendralal Sen Gupta] 
themselves both by way of % u ncial 
commitment as well as in the management 
of the private concern. I have before me 
certain papers relating to the National 
Rubber Manufacturers Limited and Inchek 
Tyres Ltd. Calcutta. There was a question by 
Mr. Iudrajit Gupta in the Lok Sabha on 16th 
July. It was an Unstarred Question No. 5054. 
The Government has given a reply and the 
very first sentence was.. 

MR. DEPUTY CHAIRMAN : You need 
not read from the Lok Sabha proceedings. 
You cannot quote it. 

SHRI        DWIJENDRALAL        SEN 
GUPTA: The  answer was 'As per   infor-
mation furnished by the company..'   and the 
Minister in giving his reply gave certain 
statistics  as   furnished   by  the   company. 
The company  is   now   in private  manage-
ment. I   say   tlure   are   4 Directors—One 
Managing Director  and   3 other   Deputy 
Managing Diicctors—coming from the same 
Mookherjee family. Why did   you abolish 
the managing agency system if the matter 
becomes a family concern and none of them 
is a technical expert and all the four belong 
to the same family ? I say the answer to the 
other aspects is incorrect. I   do not blame the 
Government because the information c?me 
from the company. Let  the Finance Minister   
kindly    take  this   information. The   
National   Rubber        Manufacturers 
Limited has a   net capital   employed  of Rs. 
531.17 lakhs as on 31st December 1969. The 
break-up analysis is : Mookherjee and their 
associates, that is to say, those who 
constituted the Koard of Directors have only 
invested Rs.  39.33 lakhs, that is,   7.40%. 
Then the   Insurance   companies   and   the 
other    financial      institutions    of    the 
Government have invested Rs. 269.29 lakhs, 
that is 50.70 %. This is   with   reference to 
the  National    Rubber       Manufacturers 
Limited. 

And others went to the small people. As 
regards Inchek Tyres Ltd., the total 

capital employed is Rs.  778.50 lakhs  and the    
break-up      analysis    is  :     Messrs. 
Mookherjee and their associates—Rs. 7.44 
lakhs which comes to 0.96 per cent only; 
National     Rubber    Manufacturers     Ltd. 
which is (he holding company—Rs.  51.99 
lakhs,   that   is,    6.68   per  cent;    Bank, 
Insurance Companies   and    other   financial 
institutions—Rs.   357.95 lakhs,   that is, 
45.98 percent. If a particular industrial house 
with only 0.96 per cent of the total capital 
invested can run the whole industry, is it not 
worse  than the managing agency system ? If a 
particular  industrial  house with   only   7.40 
per   cent   of the  entire investment   can   run  
it without   having technical experts, what  is 
the   sense in crying  against   monopoly,    
against     the managing agency   system   and 
all   these things ?  I have before me also an  
extract from the 'Economic Times' of 23rd 
July 1971. The paper says : 

"Soon after stoppage of work by the 
officers the production reached 1200 on a 
single day and thereafter it gradually 
came down to 300 to 400 pieces a day." 

All the officers who were technical experts 
have resigned and their resignations have 
been accepted. Now the point is very 
important. Why have all the officers 
resigned ? Was it in protest against the 
control of private management ? Or was it in 
protest against mismanagement by the 
particular house ? I want this Government to 
enquire into this. Now you will find that this 
is not a solitary case. Yesterday we had an 
half-an-hour discussion raised by Mr. 
Kalyan Roy in regard to Sen Releigh Co. I 
hope the hon. Finance Minister had the 
benefit of going through that proceedings. 
That was also an instance of how 
Government money was being squandered. 

I may refer to another case, that is, the 
case of Smith Stanistreet & Co. I am the 
President of the Workers' Union there 
almost since its inception of course after 
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Dr. Suren Banerjee. Here is a representation 
by that Union it is dated 7th June 1971 
addressed to Mr. Moinul Haque Choudhury, 
hon. Minister in charge of Industrial 
Development. There was a question put by 
me to the Industrial Development Ministry 
but unfortunately that was shifted to 
Petroleum and Chemicals Ministry. 1 do not 
know why. Here in this representation it is 
said : 

"The Company which was very pros-
perous till the last year and could declare 
almost maximum bonus under the statute 
and was paying sometimes as high as 
27.5% Dividend had a standing of over 150 
years is now not able to clear the agency 
goods and purchase of raw materials and 
deposit i the deducted amount of 
employees for their Cooperative, Provident 
Fund, Employees' State Insurance and Life 
Insurance Corporation, etc." 

Mr. Deputy Chairman, Sir, there is a 
Director in this Company from the Life 
Insurance Corporation, and what that 
Director does I do not know. Forty lakhs 
have been squandered. This is the concern 
of the famous Haridas Mundhra. 

I do not like to add to these instances. 
But what 1 want to say is because of faulty 
working they are not able to clear even the 
agency goods or make purchases of raw 
materials. If this is not attended to, the 
whole thing will go and the workers will be 
retrenched. 

MR. DEPUTY CHAIRMAN   :   You 
have   taken   already    15   minutes;   You 
conclude now. 

SHRI DWIJENDRALAL SEN GUPTA: 
Another company is Bengal Potteries. I am 
the President of the Workers' Union. Fifty 
lakhs of r(upees have been financed to them 
from Government institutions. The 
Company has declared a lock-out for the last 
three   months. They 

want more money from the Government. 
Why should the Government give them more 
money and allow them to run it ? Having 
invested Rs. 50 lakhs why should not the 
Government take over its management and 
run it ? I can assure you that the workers will 
give you 100 per cent production, what was 
there during private management. Let the 
Government step in. I have made a 
representation to the Finance Minister and I 
have got an acknowledgement. I hope he will 
look into it. 

Now, one more point . . . 

SHRI ARJUN ARORA : There also you 
are President. 

SHRI DWIJENDRALAL SEN GUPTA : 
The employers have pull with the 
Government. Now, one more point. On the 
question of taxation I think there is some 
disparity. If the taxable wealth of an assessee 
is Rs. 1, 50,000/- the percentage of increase 
over 1790-71 rates is 300 per cent, but if the 
taxable wealth of an assessee is Rs. 
5,00,000/- the percentage of increase over 
1970-71 rates is only 25 per cent. This is 
disproportionate. Those who have less 
wealth should pay less tax, and those who 
have more wealth should pay more tax. 
Wealth-tax is 125 per cent of the income-tax 
in case the wealth of an assessee is Rs. 
1,50,000/-. Wealth-tax is 33 per cent of the 
income-tax in case the wealth of an assessee 
is Rs. 5,00,000/-. This is disproportionate 
and against all principles of equity and 
justice. I hope the hon. Finance Minister will 
look into this. 

ANNOUNCEMENT RE ARREST AND 
CONVICTION OF SHRI N. K. SHEJ-

WALKAR, MEMBER, RAJYA 
SABHA 

MR. DEPUTY CHAIRMAN : I have to 
i nform Members that I have received the 
following communications dated the 


